| 10. Smt.M.Girija Kumari

N

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
* %k

0.A.823/97. , Dt,of Decision

B.Géndhi p .. Applicant.

Vs

1. The Prcject Direcgor,
Directorate of Rice Research,
Rajendranagar, Hyderabad-30.

2. The Director General, ICAR,
Krishi Bhavan, New Delhi-1.

3. The Secretary, ICAR,
Krishi Bhavan, New Delhi-1.

4} The Dy.Secretary (AS), ICAR,
Krishi Bhavan, New Delhi-l,

5. The Under Secretary (CS},ICAR,
Krishi Bhavan, New Dealhi-l.

6. The Dy.Director (Personnel), ICAR,
Krishi Bhavan, New Delhi-1.

| 7. The Financial Advisor, CARE,

ICAR, Krishi Bhavan, New Delhisl.

- 8, The Directer,Naticnal Academy of Aggil.

Research & Management (MAARM),
Ra jendranagar, Hyderabad-30,.

9, The Project Director, Project Directorate
on Poultry, Rajendranagar,Hyderabad-30.

Counsel fcr the applicant

.. Respondents.

Mr.B.Gandht (partyrin-person)

Counsel for the respondents ¢ Mr.N.R.Devaraj, Sr.CGSC.

| CORAM:

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

| THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (ADMN.)
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tapplication. Hence, the application is dismis=ced as premature, i
. ] g
|However, if any cause arises later in promoting R-10 in the unit

-

CRDER

ORAL ORDER (FER HCN'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

Heard Mr.B.Gandhi Party-in-person and Mr.N,R.Devaraj,

learned counsel for the respondients.

2. This OA is filed challenging the impugned orcer

F.No,2=-3C/Adm;/®7-98/86/ dated 4-6-97 (Anrexure-I).

3. The applicant submits that by this order R=-10 is
likely to get promoted to-the higher grade ignofing his seniority
by considering her earlier services in other department whSFe

ghe worked on deputation basis, The impugned order rara-2 sayaT,/
that in the other organisation on deputation does not confer any
right and consequential benefits/any other kenefits that may arise
with regard to the post of Superintendent (A&A) at the DRR, Hyderablad
i.e., R-1. There is no decument in this OA to see whether she

is going to be proﬁoted even in R=-9 organisation.over looking the
seniority of the applicant. As the applicant submits that he !

belongs to R=9 unit and he is maintained in the seniority unit ofR+
|

4, In view of the above, we feel that this is a premature

L.-' .
in which the applicant has lien then the applicant may initiate

suiteble legal proceedings as he deem»fit. No costs,

&WM

L
(B.S.JAI PARAMISHWAR) (R. RANGARAJAN)
qM‘MBER(JUDL.) MEMBER (ADMN, }
1N
Dategd : The 7th July 1997.
(Dictated in the Open Court)
|
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Copy to: o

1. The Projsct Director, Directerate of Rive Research,
. Rajendranagar, Hydarabad. .

2§ The Director General, ICAR, Krishi Bhaven, New Dslhi,
3¢ The Secretary, ICAR, Krishi Bhatan, New Delhig
44 The Dy.Secretary (AS), ICAR, Krishi Bhavan, New Delhi.

5% The Undera. Sacretary.. (cs); ICAR; Kriahi Bhavan, New Delhié'

6. The Oy.Director glulxatx(Parsonnal). ICAR,
-+ Krishi Bhavan, New Delhi, ' : o -
74 The Financial Adviser, DARE, ICAR, Krishi -Bhavan, New Delhis

8. The Oirector, Natjomnsl Academy eof Agril.Research :
.+ Management (NAARM), Rajendranagar, Hyderabad,

9% The Projactuiractor, Projet Directorate of ﬂoultry,
-..Rajendranagar, Hyderebade . .= . .

18,0ne copy to’ Mr.B.Gandhi. Party in’ paraon, Suparintendont,
.Project Directorate.on. Poultry, Rajondranagar, Hyderabad,

11. One copy to Nr e R.Davraj,Sr.CGsc CA ,Hyderabad.

125 One copy to D.R(A) CAT, Hyderabad.
13, One duplicate copy.
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